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CORRIGENDA

In the Legislative Assembly De-
bates, Budget Session, 1042,—

(1) Volume 1, No. 1, dated the
11th February, 1042, page
31, line 20, for ‘ Muslims "’
read ‘‘ Muslim "’ ;

(2) Volume I, No. 15, dated
the 5th March, 1942, page
708, line 20 from the bot-
tom, for ‘ Suppression’’
read ‘‘ Supersession ”’;

(3) Volume IT, No. 5, dated the

"~ 17th March, 1942 —

(i) page 1207, line 4, delele
the full stop after the
word ‘‘ statement”’ ; and

(ii) page 1285, lines 5 and 22,
Jor ** The Honourable Sir
Homi Modi ”’ read ‘‘ The
Honourable Sir Homi
Mody "' ;

(4) Volume II, No. 7, dated the
19th March, 1942, page
1357, line 15 from the bot-
tom, for *‘ The Economist
news'  read ‘° The Econo-
mist news- >’ ; -

(5) Volume II, No. 8, dated the

20th March, 1942, page
1422, line 13 from the bot-
tom, delete the second
‘f that *’ at the end of the

f

(6) Volume II, No. 9, dated the
23rd March, 1942,—

(i) page 1429, line 1, snsert
the word ‘‘is ” after the
word ““ blood ”’ ; and

(ii) page 1457, line 8 from the
bottom, read ‘‘ are '’ for
the word ‘‘they”; -

(7) Volume II, No. 11, dated
the 26th March, 1942, page
1539, line 18 from the
bottom, for the word
‘“who” read ‘“ why ™’ ; »

(8) VolumeII, No.13,dated the
1st April, 1942, page 1651,
line 21, for the word
‘“ attacks "’ read *‘ attack *’;
(9) Volume II, No. 14, dated
the 2nd April, 1942,—
(i) page 1688, line 17, for
“It.is given to C class”
read “‘ I said that A and B
class”’; . .
(ii) page -1693, line 22, for
‘“Syed Murtuza Sahib
Bahadur ** read ‘ Maulvi_
Syed Murtuza Sahib
Bahadur ”’ ; and

(iil) page 1729, line 19 and .
page 1730, line 9 for
“Diwan Bahadur Sir
A. Rameaswami Muda-
liar ” read ‘*‘ The Honour-
able Diwan Bahadur Sir
A. Ramaswami
Mudaliar *'.
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LEGISLATIVE ASSEMBLY
Wednesday, 18th February, 1942,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honoursble Sir Abdur Rahim)

in the Chair.

MEMBER SWORN.

Mr. John Hugh Francis Raper, M.L.A. (Government of India: Nomi-
nated Official).

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.
RAID ON A VILLAGE IN Karacmr District BY Mrurrary MEN.

48. *Mr. Lalchand Navalrai: (a) Will the Defence Secretary be
pleased to state if it is a fact that a row took place between military men
and villagers at the Fakir-jo-Goth near Tatta in the Karachi district?

(b) 1s it a fact that the militarv men raided the village in order to
avenge an alleged insult to one of their officers by the villagers?

(¢) Is it a fact that the Honourable the Law Minister of the Sind
Government visited the village to obtain first hand information? If so,
what statement did he make regarding the same in the Sind Assembly
or elsewhere?

(d) Have Government taken any steps against the military men
concerned departmentally? If not, why not?

Sir Gurunath Bewoor: (a) to (d). Sir, as the incident to which the
Honourable Member refers has attracted considerable public attention in
the press and elsewhere, 1 prepose, with your permission, to make a some-
what lengthy statement in reply.

Under the orders of the Government of Sind, a special investigation has
been made personally by the Superintendent of Police, XKarachi and
Tatta Districts, and the facts ascertained are as follows.

Some officers of the armoured division at Malir went out to a pig-sticking
camp at Hira Bagh, about four miles from Fakir-jo-Goth, in Tatta Taluka.
Captain Ingham of the Royal Deccan Horse, who had been detained at
Malir, set out at about 9-30 P.M. on the 18th December, 1941, to join his
brother officers in camip. He was accompanied by three other ranks of
his unit and each of these took it in turn to drive the motor truck in order
to acquire experience of driving by night. Neither Captain Ingham nor
the men who accompanied him had been to the site, where the camp was
located, prior to December 18th.

The party arrived at Tatta between 1 A.M. and 2 a.M. on December 14th
and took the road leading to the ferry. They appear to have turned down
the road leading to Chach Soomarki, but missed the turning leading to
Hira Bagh and appear to have driven straight on to the ‘‘bund’’ where

(205 )
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they turned left. They proceeded along the *‘bund’’ for six or seven miles
after which they concluded that they had lost their way and decided to
return along the “‘bund”. As they approached Fakir-jo-Goth, they heard
dogs barking and Captain Ingham halted near the old P. W. D. hut in
order to enquire the way to the camp.

Leaving one of the men, in charge of the truck, he and the remaining
two men entered the village and approached the nearest “house which
happened to be that of Amoo son of Haji. They shouted to the inmates,
who, it seems, mistook them for thieves or dacoits and straightaway
attacked them with ‘lathis’ and other similar weapons. One of the men
was felled by & ‘lathi’ blow on the head and it was fortunate that he was
wearing an army safa which prevented him from suffering a severe injury.
C‘aptam‘ Inghan: struck out with his fist and punched Amoo in the jaw,
dislocating two of his teeth. The second man seems to have fled in panic,
while the first who was knocked down also beat & hasty retreat and rejoin-
ed his comrades. Captain Ingham struggled with his assailants and
eventually tried to shake them off and seek assistance in the main part of
the village, but he was pursued and overtaken. His captors beat him
further and brought him back to a bush close to Amoo’s house where they
secured him with ropes At this stage the villagers appear to have realised
their mistake and found that their captive was a military officer. They
Gonsulted Pir Maiuk Shah, a prominent villager, who advised them to set
him at liberty and after some considerable hesitation Captain Ingham was
taken in the direction of the camp. Meanwhile, the three men had pro-
eeeded along the ‘bund’ in the truck and had met some people about half
a mile further on and had been shown the way to the camp. On arriving
there, they reported the events of the night, so far as was within their
knowledge, to their officers, who immediately set out to rescue Captain
Ingham. Seeing the headlights of the approaching vehicles Captain
Ingham shouted to attract their attention, and two villagers, who claim to
have heen accompauying him, made themselves scarce. Captain Ingham
was picked up by the rescue party and they all returned to the camp.

Captain Ingham and the three men who had set out with him from
Malir then went to Tatta, where they arrived at about 7-30 A.M., and report-
ed the incident to the Police.

Captain Harper of the Royal Deccan Horse, who was the senior military
efficer present in the camp, set out at the same time, with four other
officers, seven orderlies, three syces and a ‘shikari’ in two trucks for Pir-
jo-Goth. On arrival there he told off three parties to place a cordon round
the village. He then endeavoured to find some responsible person in the
village in order to get a complete narrative of the happenings of the early
Rours of the morning. Thereafter, he conducted a house-to-house search
im order to collect all the able-bodied men of the village. Captain Harper
snd Captein Hook did enter six or seven houses in order to ascertain if any
men had concealed themselves. All the men of the village were collected
in sn open space in the village and shortly after this was completed, the
Sub-Divisional Magistrate arrived and commencé# enquiries.  Captain
Harper’s sole object was to prevent any of Captain Ingham’s assailants
from escaping and there was no intention or attempt on his part or of any
of the officers and men who were with him to beat or injure any villager
jn retaliation for what Ceptain Ingham had suffered. The villagers com-
plnined that their houses were broken open, that some of them, including



STARRED QUESTIONS AND ANSWERS, 209

an old woman, were roughly handled and that their pots and pans were
broken by the intruders. A few broken earthen vessels and chatties were
shown to the Superintendent of Police and an inventory was made. The.
total value of the damage is almost negligible. Under instructions from
the Sub-Divisional Magistrate, the Police registered offences ugder sections
324 and 342, Indian Penal Code, on the information given by Captain
Ingham. The Police also registered an offence under section 325, [andian
Penal Code, on the complaint of Amoo, and a further offence under
sections 147/342/448 of the Indian Penal Code. The allegation that a
woman was beaten is, according to the District Superintendent of Police,
entirely unfounded.

The report of the Superintendent of Police is at present under the
«consideration of the Government of Sind with a view to decide the agtion
to be taken.

It will be seen from what I have stated, Sir, that there is no basis
whatsoever for the many alarming reports and grossly incorrect and mis-
leading allegations to which currency has been given by certain sections of
the press. The Honourable the Law Minister of the Sind Government
visited the village and I lay on the table a copy of the statement made by
him in the Sind Assembly. As the matter has been the subject of police
investigation and is at present under the consideration of the Bind Govern-
ment, there are no grounds for the Central Government to take any action
in the matter.

Statement.

“Tag HoNOURABLE THE SPEAKER: Now the Honourable Mimster fo ILaw and
Order will make a statement with regard to the adjournment motion.

THE HoNouraBLE Sir GHurAM HvussaN Hipavatuirad . Bir, 1 will request the
honourable members of this House to consider my statement dispassionately. I
visited the place, met the villagers and saw several houses. The people told me
that about 30 or 40 military people came there after the first incident. I am sorry
1 cannot refer to the first incident as it is sub judice.

Mer. R. K. Srouwa : 18 the case challaned?

g‘u HoNoURABLE Sik GHULAM HussaiN HIDAYATOLLAH : Yes, it has been challaned
to Court.

Mz R. K. SipEWA : When was it challaned?
Tre Honoumabiz K. B. AruaH BAksH: Before the adjournment motion came.

Taer HonNouraBLE SiR GHULAM HussaIN HIDAYATULLAH : The le told me
about 30-40 Military people came there after the first incident, co locl:ed all tl:: mtali::
and kept them on one side. They tried to search several houses. Wamen . concealed
themselves. I found some damage done in the house. Earthen-pots, cots and doors
were broken and also a box. An old woman complained to me that she had been
beaten. There were no women there except the old woman: ‘and two others. I’

asked the policemen to give them police protection i
e, (b policemen i police p on so that the,:other women might

Now, Sir, there are two alternatives, either the villagers or any Ag&rhved party

:ilggn st‘ tg:n:ifhzg?rs might: lodge a complaint before the Magistrate as the other

Mz. M. A Knoso: Interruption. .

“Tws. HoNovmasiz Bre GmurAM Hussaty HipavATUZIAE : That i ‘ i
tion. It is not & mass message as is the mentality of the ho!::u;:bl?emc::g::. post:
Me. IsaarDAs VARINDMAL : What is the second’ alternative?

A2
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Tux HoNouranrs S GERULAM Hussamn HipavaTunias : Either they must lbdgp a
complaint before a Magistrate or I am preparcd to make an enquiry by a responsible
Police officer. Why I say ‘Police officer’, because he will also get a report and he can
call the Military people. Otherwise military people would not come before a private
individual or anybody else. These are the two alternatives, Kither the villagers
must lodge a complaint as the other aide has done or if the honourable members
{;efer I am fprepared to have an inquiry held by a responsible Police officer. The

ilitary authorities are also holding a Court of Inquiry into the matter. There are
no other legal courts left open. Either they should complain the Magistrate
there or if the Honourable House wants, I might depute an indepépdent responsible
Police Officer because he will be able to summon them as he has to make an inquiry
into the offence, otherwise they wont come. As I said, the Military authorities are
also holding a Court of Inquiry into the matter. These are the two legal courses,

Mr. M. H. Gazpar : How will villagers give names of Military people who came?
th Tux HoNoUmABLE Sk GHULAM HussaiN Hipavaturiau : The officer will reyuisition

em, .

Mzr. R. K. SBipawa: How will they recognise?

Tax HoNOURABLE THE SPEAKER : Have Government moved the Military authorities?

Tux Hovoumabix Biz GHULAM HussaiN HIDAYATULLAR : We have moved. They
have also replied to us. This is what the District Commander has written :

*“*To prevent the troops of 1 urmed division from entering villages an order
had already been issued by them putting out of bounds all villages
within 5 miles of Malir Camp boundary. When troops have moved
beyond that radius they are on exercises and tueir movements are
controlled in formal bodies by their officer. There is no danger of
molestation of villagers in this case.’

We have no further information to place before the House or to collect. If the
House is not satisfied with it and wishes to discuss further, then the best thing is
to discuss it to-day and let the debate go on till 7 o'clock because there is no time
for its discussion tomorrow.’’

Mr. Laichand Navalrai: May I know froin the Honourable Member if
these military men who went there were with uniforms and were such us
could be recoguised as military men or not?

8ir Gurunath Bewoor: | am sorry that the report does not mention
whether they were in military uniform or not, but even if they were, T may
mention that the time was 2 A.M. and it would have been difficult for
anybody to see whether they were in uniform or not. But if the Hon-
ourable Member desires, I am prepared to obtain information.

Mr. Lalchand Navalrai: May I know if the Honourable Member has got
any information that at that time it was dark, or whether the military
people announced to these villagers that they were not thieves but were

military people?

8ir Gurunath Bewoor: It is naturally expected that it is dark at
2 AM.

Mr. N, M. Joshi: In view of the fact that there is tc be a judicial enquiry
into this affair, may I ask whether it was right for the Honourable Member
to make a long statement giving his version at the best of the affair and
prejudicing the judicia' enquiry? .

Sir Gurunath Bewoor: Yes, Sir. With the permission of the 8ind Gov-
ernment T have given the report of the District Superintendent of Police,
and my Honourable friend, Mr. Lalchand Navalrai, asked for information
regarding the incident at Fakir-jo-Goth.
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Mr. President (The Honourable 8ir Abdur Rahim): A question was put
to elicit information and therefore the Honourable Member was perfectly
entitled to give as much information as he possessed.

Mr. Lalchand Navalral: I want to know whether after the incident
Captain Ingham reported this matter to the police-or any officers at Tatta,
which is also a headquarters station.

8ir Gurunath Bewoor: I mentioned in my reply that Captain Ingham
and the three men who had set out with him from Malir then went to
Tatta, where they arrived at about 7-30 A.M. and reported the incident to
the police.

Mr. Lalchand Navalrai: Did the police accompany them and take up
‘the investigation or these military officers took it upon themselves?

Mr. President (The Honourable Sir Abdur Rahim): The matter is under
Judicial investigation.

8ir Gurunath Bewoor: I said that the Sub-Divisional Mag'strate arrived
and commenced inquiries.

Mr. Lalchand Navalrai: The Sub-Divisional Magistrate, according to the
Honourable Member. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better attend the inquiry and elicit all the facts.

Sardar Sant Singh: May I know if the cordon round the village vas
made after the report to the police had been made or before the report was
made to the police?

Sir Gurunath Bewoor: I have stated that these officers proceeded direct
to the village and the cordon was made before the police had arrived. I
may mention in this connection that the number of people who made the
-cordon round the village were seven orderlies, three syces and a shikari,
whereas it was stated in some of the reports in the Press that the number

‘was 600.

Sardar Sant Singh: May I know whether the cordon was made before
‘the police report or after the police report?

Sir Gurunath Bewoor: I have said that the cordon was made before the
police had arrived. Captain Ingham went to Tatte to make a report to
the police and his brother officers came in order to prevent any of the skle-
‘bodied men from escaping.

Sardar Sant Singh: May I know. . . ..

Mr. President (The Honourable Sir Abdur Rahim): The matter is under
‘inquiry. Tt ought not to be discussed any further.

Sardar Sant 8ingh: The point I wish to bring out is this, that the Army
tried to terrify the people and take the law in their own hands.
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~ Mr. Peesident (The Honourable 8ir Abdur Rahim): Thisiis & matter for
the judicial authorities who are inquiring into this matter. Next question.

INDIA’S PARTICIPATION IN DELIBERATIONS ON PACIFIO OCEAN WAR STRATEGY.

. 49. *Mr, Govind V. Deshmukh: Will the Defence Secretary please
state if Government contemplate sending naval and military officers from
India to Washington for participation in the discussions of war strategy
in the Pacific Ocean? .

8tr Gurunath Bewoor: On the civil side India is already fully represent-
ed at Washington and there is ample opportunity to place India’s views.
and needs before the American authorities. =~ On the Military and Naval
side, General Wavell, who is fully aware of India’s strategic needs, is now
in supreme command of the south-west Pacific and there is, for the time

being, no need to depute any military or naval officers from India to
Washington.

JOINT DELIBERATIONS ON WAR STRATEGY AMONGST ALLIED NATIONS.

50. *Mr. Govind V. Deshmukh: Will the Defence Secretary please:
_ state if joint deliberations regarding war strategy are contemplated amongst
the twenty-six nations, of whom India is one, who signed the joint
declaration in Washington against the Axis Powers on lst January, 1942?

8ir Gurunath Bewoor: The Government of India have no information of
any such discussions taking place. Should they do, there is no doubt
that India’'s position would be kept clearly in view and the need, if any,.
for India’s representation will be fully considered.

Mr. Govind V. Deshmukh: May I know if the Government is awure
that recently a Pacific War Council has been established in London and
the talks will take place regarding the war situation in the Pacific?

8ir Gurunath Bewoor: This question refers to a different matter. The
Honourable Member asked if joint deliberations regarding war strategy
are contemplated anongst the 28 hations, of whom India is one, who
signed the joint declaration in Washington against the Axis Powers on 1st
January, 1942. Our information is that there is no such joint discussion
among the 28 nations eontemplated. The Pacific War Council is a different
thing and the Honourable Member must have read in the papers that India
has been invited to be represented in the War Council.

Mr, Govind V. Deshmukh: May I take it that in the Council, as it is
established there, representatives of other nations like America, excepting
Australia, Canada and India, will not take part?

Sir Gurunath Bewoor: That question should be addressed to the Leader
of the House. -

Mr. K. 0. Neogy: To what extent are the Government of India treated
as a free agent in these matters and to what extént are the Government of
India treated as & subordinate branch of the British administration?
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Sir Gurumath Bewoor: That question does not arise.. ;:The, question asked
was whether joint deliberations amongst the 26 nations took place.

Mr. K. 0. Neogy: It does arise in this way. The Honourable Member
said that there has been no joint discussion. Are the Government of India
expected to be informed directly about such deliberations, or are they
informed only when it suits their masters in England to inform them about
such things? That is how the question arises.

Sardar Sant S8ingh: The Honourable Member is new to these things
He does not know.

Sir Gurunath Bewoor: I want notice.

Mr. Lalchand Navalrai: May I know if these 26 nations, including
India, are free or not?
(No reply.)
Sir, I want an answer to my question.

Mr, President (The Honourable Sir Abdur Rahim): The Honouralle
Member is not apparently in a position to give an answer.

Mr. K, 0. Neogy: May I know if India is treated as a free nation only
for the purpose of signing agreements or also for other purposes as well?

(No reply.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is apparently not in a position to answer.

DrrLoMa IN MiLiTaRY STUDIES BY THE BoMBAY UNIVERSITY.

51. *Mr. Govind V. Deshmukh: (a) Will the Defence Secretary please
state if he is aware that the Bombay University recently decided to
institute a diploma in military studies?

(b) Was there a request by the Bombay Government for officers as
lecturers in these studies? If so, when?

(¢) Was the request granted? If not, why not?
Sir Gurunath Bewoor: (a) Yes, Sir.

(b) There was no specific request for lecturers as such, but an enquiry
was made by the Government of Bombay as to whether the Government
of India would be in a position to extend any appreciable measure of assist-
ance in organizing the proposed Department of the University and in main-
taining it with efficiency.

(¢) The Government of Bombay was informed that in view of the vresent
situation it would be extremely difficult to spare any serving officers for
providing lecturers for the Diploma Course or for the Department of Military
Studies as all available personnel was urgently required and is being utilised
elsewhere.

Mr. Govind V, Deshmukh: May I know when the request was made and
when the reply was sent? '
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8ir Gurunath Bewoor: The request was received through the Government
of Bombay and not direct from the University. The communication was
received in April 1941 and the reply was sent in November 1941.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
he is prepared to say that there was not even one or two military officers
who could be given to them for giving training?

Pandit Lakshmi Kanta Maitra: They were at Davico's.

8ir Gurunath Bewoor: They asked us if we could give them any lec-
turers and we pointed out that our instructional staff is now filly employed
in the officers’ training schools which we have now got in Mhow, Banga-
lore and Dehra Dun and that we would not be in a position to spare any
of them for the University Course.

Dr. P. N. Banerjea: Could not a retired officer go there?

8ir Gurunath Bewoor: We have no objection to any retired officer
going there,

Sardar Sant 8ingh: May I take it that the Government of India can-
not spare any military men to training people during this war?

Sir Gurunath Bewoor: We are training people. It is open to any
student of any University to apply for an emergency commission when
we shall train him ourselves at Mhow, Bangalore or other stations.

Sardar Sant Singh: Suppose the University wants to open a training
class. Is it not the duty of the Defence Department to co-operate and
co-ordinate with the University for the purpose of obtaining people for
military duties?

S8ir Gurunath Bewoor: Certainly. Yon lLave to consider the compara-
tive importance of the two matters. We want officers for active service
and we cannot spare any instructors from this important work for lectur-
ing at a university.

Mr. Govind V. Deshmukh: May I ask if any inquiry was made before
giving the reply that vou could not spare any officials?

8ir Gurunath Bewoor: Certainly, Sir.
Mr, Govind V. Deshmukh: When was this inquiry made?

8ir Gurunath Bewoor: During period from April to Novamber 1041.
Mr. Husenbhal Abdullabhai Laljee: Why did it take six months to
make that inquiry?
(No answer.)
Dr. Sir Ziauddin Ahmad: May I ask if the Honourable Member has

read the scheme of military education prepared . by the Bombay
University?
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Sir Gurunath Bewoor: Yes, Bir.

Dr. 8ir Zisuddin Ahmad:« What does he think about it? I am ask-
ing this question because I read it very carefully with the object of intro-
ducing it in the Aligarh University. I found that I could not accept it.

(No answer.)

Provisiox ror CiviL DErENOR OF INDIA.

82. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
Member for Civil Defence be pleased to state:

(a) the total amount of money allotted to the ‘‘Civil Defence’’ of
India;

(b) the total number of men already appointed for Air Raid Precau-
tions and Civic Guards, Province by Province; and

(c) the total amount allotted to Civic Guards, Province by Province,
and to the Air Raid Precautions, Province by Province?

The Honourable Sir Reginald Maxwell: (1) and (c). I must request
the Honourable Member to await the presentation of the Budget Esti-
mates.

(b) The recruitment to Air Raid Precautions and Civic Guards’ ser-

vices i8 made by the Provincial Governments. I lay, however, a state-
ment on the table of the House showing the latest information available.

Statement.

(b) The total number of men already appointed as Civic Guards is furnished below,
Province by Province :—

No. of Civie
Provinoe, eto. Guards
recruited.

Madras . . 10,218
Bombay . . 5,000
Bengal . . 14,198
United Provinces 5,240
Punjsb . . 22,980
Bihar . . 1,468 »Recruited upto 1-2-41.
C.P. . . 3,391
Coorg S 114
Delhi . . 166
Ajmer-Merwara 91
Quetta . . 33 )
Assam . . . 427
N.-W. F. P. . . . 1,397 3 Recruited upto 1-11-41.
Orissa . . : . 145 i )
8ind . . 671
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As regards the Air Raid Precautions personnel the ‘tatel finraber: of ‘maen: alread
employed 18 furnished below, province by provinoce so far as information is available :— v

No.BfA. R.P. R
Provinve, ete. personnel
employed.

N.-W.F.P. . . 2,244}
U. P. . . 43,642
Bihar . . . 9,230
Assam . . . 67
Madras . . . 8,261
Bombay . . . 8,496 »Employodqzlpto 31-12-41.
Baluchistan : . 581 ‘
Punjab . . 18,517
Sind . . 498
Bengal . ) 25,235 |
Delhi . 2,603 Employed upto 31-10-41,

Lieut.-Oolonel 8ir Henry Gidney: Will the Honourable Member in-
form the House whether any men of the A. R. P. or Civic Guards are
provided with military equipment?

The Honourable Sir Reginald Maxwell: What does the Honourable
Member mean by ‘military equipment’'?

Lieut.-Oolone]l 8ir Henry @idney: I mean either rifles, guns or any
such armament.

The Honourable Sir Reginald Maxwell: No, 8ir. So far as my infor-
mation goes, they have not been armed in this manner.

Lieut.-Oolonel 8ir Henry Gidney: In view of the Honourable Mem-
ber’s reply, will he consider the advisability of calling in the rifles and
guns that for years have been given to civilians under the Arms Act
with a view of supplying the A.R.P. and Civic Guards especially in the
Bengal Presidency with some formn of military armament to use in case
of the Japanese invading Bengal?

The Honourable Sir Reginald Maxwell: 1 will consider the Honourable
Member’s suggestion.

Mr, Muhammad Nauman: May I ask what sort of training is being
given to the members of the A. R. P. and the Civic Guards, particularly
in Calcutta?

The Honourable Sir Réginald Maxwell: The training is in the hands
of the Provincial authorities.

.

Pandit Lakshmi Kanta Maitra: Will the Honourable Member kindly
enlighten the House whether the Civil Defence Member is ultimately
responsible for the Civic Guards organisation in the country?

The Honourable 8ir Beginald Maxwell: No, Sir, he is not ultm\ately
responsible. The provinces are responsible for their own Civie Guards.
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-Pandit Lakshmi Kanta Maitra: Do I understand that the Civil Defence
‘Member has not got authority over these organisations in the provinces?

The Honourable Sir Reginald Maxwell: That is covered by another-
question. ' .

Dr. P. N. Banerjea: What is the relationship between the Civil Defence-
Member and the provincial civil authorities?

The Honourable Sir Reginald Maxwell: Quite cordial, I hope.

Dr. P. N. Banerjea: Who is the subordinate authority and who is the:
superior authority?

Mr. Lalchand Navalral: May I know if the Government of India have-
washed their hands off this matter and have left the protection to be
given by the Provincial Governments?

The Honourable Sir Reginald Maxwell: No, Sir; but that is covered
by another question which I have to answer.

Mr. Lalchand Navalral: No protection is given?

Pandit Lakshmi Kanta Maitra: May I ask if the perfect amity that
exists between the Provincial Governments and the Civic Guards and’
the Civil Defence Member is due to complete inaction on the part of both?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

REPORT ON WORKING OF PrOVINOIAL Crvi. DEFENCE Bobpiks.

88. *Mr. Amarendra Nath OChattopadhyaya: (a) Will the Honourable
Member for Civil Defence be pleased to state if he is in touch with the:
working of the Air Raid Precautions and Civic Guards in Provinces? If
50, will he be pleased to lay on the table a report on the working of Civil’
Defence bodies received from Provinces? o

(b) Considering the present position of Bengal, will the Honourable
Member be pleased to state if sufficient number of hands have been:
emploved in Bengal for Civil Defence, and air raid relief?

(c¢) Is he in possession of a complete report of the two organisations,
and does he think that the arrangement is quite adequate? If not, what
steps does he intend to take for completing the arrangement to its fullest
measure ?

The Honourable Sir Reginald Maxwell: (a) The Government of India:
exercise co-ordinating and advisory functions as regards Civil Defence in
the Provinces which, however, is a Provincial responsibility. It is-
scarcely practicable to lay on the table a report on the working of Civil
Defence bodies in all Provinces, if by this the Honourable Member means
a report of all the multitudinous activities which are grouped together
under the term Civil Defence. The compilation of such.a report would’
involve an expenditure of time and labour which had better be devoted
at this juncture to the urgent work that is necessarily being carried on at:
high pressure.
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If the Honourable Member will let ' me know -any - specific :points on
‘which he desires information, I shall be happy to give such information
a8 i8 available.

A statement showing the proposed and actual strength of the Civio
'‘Guards up to the 1st December, 1941, is laid on the table. ’

(b) The position regarding the Civic Guards in Bengal appears to be
‘satisfactory but a great many more volunteers are required for Air Raid
Precautions Services.

(c) The Government of India prescribe the frame work of the organi-
:gation to be set up for Civil Defence and it is for the Provinces to fill it
in. The Government of India are satisfied that the organisation itself is -
-adequate and have no doubt that the Provincial Governments have taken
-and are taking all possible steps for the full deyelopment of the Services
in question. The results however must inevitably depend to a very great
extent on the response made by the public.

Statement showing the number of Civic Guards in the various Provinces.
Total number No. recruited

Provinces. proposed to up to

be recruited. 1-12-41.

‘Madras . . 14,472 10,218

Bombay . . 9,700 5,080

‘Bengal . . . 14,083 14,198

United Provinces . . 9,586 5,240

Punjab . . . . 28,150 22,980

Bihar . . . . 2,097 1,468

Central Provinces . . 4,600 . 3,391
(Maximum).

.Assam . 427

(Till 1-11-41.)

‘N..W F. P. . . . . . . . 3,021 1,619

-Orissa . . . . . . . . . 175 145

8ind . o . . . . . . . . 2,300 643

~Coorg . . . . . . . . . . ' 114

‘Delhi . . .. . . . . . . 252 166

Ajmer-Merwara . . . . . . . 227 91

“Quetta . . . . . . . . . 200 33

Mr. Muhammad Nauman: The Honourable Member did not say
‘anything about the air raid relief, which is covered by part (b) of the
-question. May I ask what arrangements have been taken for air raid
relief and whether the Central Government is paying that amount from
‘the Central Excheguer or the Provincial Government has been asked to

meet it from its own resources?

The Homourable Sir Reginald Maxwell: The payment is made by the
‘Central Government.

Dr. P, N. Banerjea: What is the amount of expenditure incurred by
ithe Government of Bengsl for this purpose? ‘
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The Honourable Sir Reginald Maxwell: I'or which purpose?
Dr. P. N. Banerjea: For the civil defence?

The Honourable 8ir Reginald Maxwell: The Honourable Member can:
get the information from the Budget speech of the Bengal Minister.

Dr, P. N. Banerjea: And what is the contribution made’by the Gov-
ernment of India?

The Honourable Sir Reginald Maxwell: That is still under discussion..

Sardar Sant 8ingh: May I ask if the Honourable Member is aware
that for the purpose of spending money on the air raid precautions and:
Civic Guards the Punjab Government has asked the local bodies to con-
tribute something towards it and to bear some expenses?

Tha Honourable Sir Reginald Maxwell: 1 chall ask notice of that.
question,

Dr. Sir Ziauddin Ahmad: Does the air raid relief include air raid pre-
cautions which are financed by the Central Government?

The Honourable Sir Reginald Maxwell: Relief is one of the heads of
the air raid precautions, which cover a number of heads.

Maulana Zafar Ali Khan: What does the term ‘air raid relief’ mean?
Does it involve monetary aid to persons who suffer?

The Honourable Sir Reginald Maxwell: What I was referring to is:
the war risk injury scheme. :

_ Dr. Sir Ziauddin Ahmad: If any attempt is made for air raid precau--
tions, may 1 ask whether the Government of India would be prepared to.
assist such precautions financially?

The Honourable Sir Reginald Maxwell: We are already doing it to a.
very large extent.

Mr. Umar Aly Shah: May I ask at how many places arrangements:
have been made for air raid precautions?

The Honourable Sir Reginald Maxwell: I shall require notice of such.
a detailed question as that.

PERSONNEL OF THE INFORMATION AND BROADOASTING DEPARTMENT.

54. *Qazi Muhammad Ahmad Kazmi: Will the Honourable Member
for Information and Broadcasting please state: '

(a) the number of the personnel of the Department as on the lst
February, 1942; and

(b) their pay?
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The Honourable Bir Reginald Maxwell: (a) and (b). The required
information is given in the statement laid on the table.

Statement showing the Personnel and their , Depariment of Information and Broad-
m.morﬂy'cg{uwl 1948. o In on

Name. Designation. Pay
. (Per
month.)
Ra.
(5) Gazetted. \
Mr. F. H. Puckle, K.C.LE., C8.I, .
1.CS. .« . . . BSecretary . . . . . 4,000
Mr. P. N. Thapar, I.CS. . . . Deputy Secretary . . . . 2,100
Mr. M. Khurshid, I.C8. . . Under Secretary . . . . 1,425
Mr. P. J. Gnﬁﬂm. M L. A, I.CB
(Retd.) . . Controller of Film Publicity . . Honorary.
Dr. K. T. Behanan, PhD. L . Officer on Special Duty . . . 800
Mr. Peter Johnson . . . Advertising Consultant . . . 900
K. 8. Abulasar Hafiz J allundn'i . Song Publicity Organiser . . 760
H.P. Keul . . . . . Superintendent . . . . 640
Mr. Mohd. Sabir . . . Superintendent . . . . 600
(u) Non-Gazetted.
Mr. H. C. Akhtar . . . . Assistant Song Publicity Organiser 300
Mr. Bashir Ahmad . . . . Assistant . . . . . 160
Mr. Rameshwar Dayal . . . Assistant . . . . . 230
Mr. K. Sachhidanandan . . . Assistant . . . . . 230
Mr. D. Krishna Aiyar . . . Assistant . . . . . 140
Mr. 8. Bannerji . . . Assistant . . . . . 140
Mr. Riaz Hussain Qureehl . . Assistant . . . . . 100
Mr. K. K. Sethi . . . . Assistant . . . . . 160
Mr. R. K. Sharma . . . . Clerk . . . . . . 220
Mr. Rullia Ram . . . . Clerk . . . . . . 151
Mr. B. D. Seth . . . . Clerk . 70
Mr. Zahir Hassan . . . . Clerk . 64
Mr. C. D. S8harma . . . . Clerk . . . . . 64
Mr. Ram Behari . . . . Clerk . . . . . 60
Mr. K. 8. Monga . . . . Clerk . . . . 64
Mr, Hakumat Rai . . . . Clerk . . . . . . 62
Mr. Sahur-ud-Din . . . . Clerk . . . . . . 62
Mr. Man Mohan . . . Clerk . . . . . . 60
‘Mr. Basheshar Nath Chndhn . . Clerk . . . . . . 60
Mr. Abdul Hamid . . . . Clerk . . . . . . 60
Mr. Bishan Das . . . . Clerk . . . E . . 60
Mr. Ghafoor Ahmad . . . Clerk . . . . . . 60
Mr. Raj Kishan Chadha . . . Clerk . . . . . . 60
Mr. Tarlok Singh . . . . Clerk . . B . . 60
Mr. RejKumarVadera . . . Clrk . . . . . 60
Mr. M. A. Hamid . . . . PPAtoH. M. . . . . 4624
Bawa Ishar Singh . . . . P. A, to Becretary . . . 3875
Mr. Ram Lal Kalra . . . Btenographer . . . . 1874

Mr. D. R. Khana . . . . Stenographer . . . . 140
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Lisut.-Oolonel Sir Henry Gidney: Will the Honourable Member in-
form the House whether there is an effective co-operation between the De-
partment of Broadcasting and Information and the Public Relations De-
partment in fhe Army?

The Honourable Sir Reginald Maxwell: That is an interesting ques-
tion, bu; it does not seem to arise out of the question that has been
answere

Mr. Lalchand Navalrai: May I know if the number of the personnel
of the Department has been increased since the war? If 8o, to what
extent?

The Honourable Sir Reginald Maxwell: I shall require notice of that
question. It is not covered by the original question.

GaAzZETTED OFFICERS IN SUBORDINATE OFFICES OF THE INFORMATION AND
BROADCASTING DEPARTMENT.

55. *Qazi Muhammad Ahmad Kazmi: Will the Honourable Member
for Information and Broadcasting please state:

(a) the names of persons holding gazetted appointments in the—
(i) Bureau of Public Information,
(ii) Film Publicity,
(iii) Office of the Chief Press Adviser, and
(iv) Directorate of Counter Propaganda; and

(b) their pay?

The Honourable Sir Reginald Maxwell: (a) and (b). The required in-
formation is given in the statement laid on the table.

e Gh e e b s Bam. Oy o iy o
P ‘ormation, (ii [ visory iii (]
Adm:cer zfnd (iv) Counter Propaganda Directorate, together with da;gnm{u

pay.
Bureau of Public Information.
Serial Name. Designation. Pay.
No. (Per month.)
Rs.
1 Mr. J. Natarajan . Principal Information Officer . . 1,650
2 Mr.S. A Jawad . Deputy Principal Information Officer 1,100
3 Mr. B. L. Sharma Information Officer 750
4 Mr. B. Fonseca Do. 640
5 Mr. F. D. Douglas. Do. 700
6 Miss C. Leslie Do. 850
7 Mr. O. Rahman . . Do. . . 700
8 Mr. M. L. Bhardwaj . . Do. . . . 700
9 Mr. 8. R. 8. Raghavan . . Do. . . . 800
10 R.S.C.N. 8en Administrative Officer . . . 760
11 Mr. N, Millicans . Chief Superintendent . . . 520

12 Mr. R. L. Handa . Assistant Information Officer . . 440
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Bureau of Public Information—contd.

i a. Designation. " Pay.
S;.T:l Nam on (Per ::nyf,h.)

Ra,

13 Mr. V. Krishnaswami . . Assistant Information Officer . 420
14 Mr.B.B.Kapasi . . . Do. . 420
15 Mr. J. A. Kidwai . . . Do. 420
16 Mr. B. Mukhopadhyay . . Do. 420
17 Mr. Madho Prasad . . Do. 420
18 Mr. Binod U. Reo . . Do. H . 400

Office of the Film Advisory Board.

1 Mr. V. Shantaram . . Officer-in-Charge of Produstion . 2,800
2 Mr. L. T. Shivdasani . . Business Manager . . . 800
3 Reao Bahadur A. K. Patankar Financial Adviser . . . . 200

Office of the Chief Preas Adviser.

1 Mr. B.J. Kirchner . . Chief Prees Adviser . . . 2,250
2 R. I. Hall . . . Assistant Press Adviser . . 1,150
Counter Propaganda Directorate.

1 Mr. F. Wateon . . . Director . . . . . 1,200

2 Dr. T. G. P. Spear . . Deputy Director . . . . 750+
8. P. 100

38 Mr. H. 8. Sibthorp . Monitoring Officer . ‘e ggg-i—

¢ Mr.G.E.Addicott . . Counter Propsgands Officer . . 700

5 Mr. Salman A. Ali. . . Do. . . 700

6 Mr. K.R. Purna . . . Assistant Counter Propaganda Officer 600

7 Mr. Burjeet Singh . . . Do. R . 550

8 Mr. N.P. Dube . . . Do. . 400

9

Mrs. M. K. Barrington . . Deputy Monitoring Officer . . 500

DUTIES OF THE PRINCIPAL INFORMATION OFFICER, ETC., AND CoST OF IssUum
OF THE INDIAN INFORMATION SERIES AND OTHER PUBLICATIONS.

568. *Qazi Muhammad Ahmad Kazmi: Will the Honourable Member
for Information and Broadecasting please state:

(a) the nature of duty assigned to—
(i) the Principal Information Officer;
(ii) the Deputy Principal Information Officer; and
(iii) other Gazetted Officers;
(b) the cost of the issue of—
(i) the Indian Information Series,
(ii) the Bhartia Samachar,
(iii) the Markersi Itilayath, and

(iv) other cyclostyle or printed matters; and their quantity of
print and publication; '
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_fe) if it i & fact that the Indtan Infomatzon Seriep is distributed

‘froe amongst the puhlic df.the Unjtad Sfgtes of. llmgnca and
of #he United Kingdom; if so, what the number of copies so

. dmj;nbuted is in the two countries; and . = . .
d): thé humber of copies of the Indian Isfomattm Ma distri-
buted free amongst the public of India? - ivns
e e

.The Honourable- Sir Reginsld Maxwell:: {a): to: (d) 1 The - reqmred
mformatlon is given in bhe statement laid on the table

b

e pp—e—

Statemat -

(s) Nature of dmiu assigned to the Officers of the Buredu ‘of Public: lnformntxon

P. I. 0. Direction of policy.

. Maintenance of contact with-Hon'ble Members of Comet! md general 'npa
vision of the work entrusted to each: Information Officer.

Pnblxctty for the offices of the Private md Mihury"&cretlnes to H. E. the
Viceroy.
‘Correspondence and exchange of ‘material with Pubhclty Officers in Provmm
and abroad.’

'Contact with the. Department of Infomtlon and Brosdustmg and its sttached

Admmutratton of Office.
D. P. I. O. Administration of Office,
Supervision of publicity in the Urda_ hngnage.
Questions 6f ‘policy regu'dmg publicity in’ the “other four Indian lauguages.

Advertisement policy and the supervision: of the list of newspapers considered
suitable tp receive Government of India: adverticements.

Organisation of War publicity.
‘Contact with the Department of %mutibn"md ‘Bromdeasting and -its attached

offices.

Liaison with the Defence : Dopurtmeut, the Office of tha Financial Adviur,
Military Finance and the office of the Military Acmunhntf(}mnl

Information Officers (8). .

Five are employed on the publicity of the actlwhu of the various Departments
of the Government of India and their attached and subordinate oﬂiuea

One is in charge of all matters (l cept administrative) relating to the prmtmg
' and publication of the English edition of ‘‘Indian Information®.

‘One is employed on war publicity work.
One is in charge of publicity in the Urdu language.
Assistant Information Officers (8).

Five are employed on publicity work in the five Indian 1 indi
Urdu, Tamil, Gujerati, and Bengali, snguages, viz., Hindi,

One is in charge of the Newspaper and Analysis Sections of the Bureau.

One assists the Informstlon Officer for War Publicit One ¢ t th
Information Officer in charge of the production og' “Indian ti‘nf“os:rlr:atlon.’,"3

Administrative Officer.

In charge of all work relating to. administration, establishment, discipline
budget, expenditure, etc. : S '

Chief Superintendent,
" Deals .:;th smaller cqm relstmg to odqmmnmn, ..g,w,mm, expenditare,
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(bl ing the nine months ending December 31, 1941, the expenditure on
i postage snd freight charges) was:s- -
Re, 4. »r
Indian Information . . . . . 23,25¢ 2 3
Bhavatiys Samacher . . . - . . 2315 4 0
Markasi Jttelaat . . . . . . . 1,963 11 9
Cost of Stafl . . . 10,350 0 O

 Informatien about the expenditure incurted during this period om peper, prfinting
and blocks is being ascertained and will bs furniahed in due ocourse.

It is not quite clear what the Honourable Member means by ‘‘quantity of print
and publication’”. If he desires to know the number of copies printed, figures for
the latest issues dated February 15, 1048, are given below :—

Indian Information . . . . . . 35,200 copies.
Bharatiya Samachar . . . . . . 10,500 copies.
Markani Jttelaat . . . . . . 12,250 copies.

Without the expenditure of an inordinate amount of time and labour, which
would Dot be justified by the result, it is not .podsible to give the cost and the number
of copies of other publicity material cyclostyled or printed which varies according
to the subject of each item.

(c) ‘“Indian Information” in the three editions is distributed free. 5,759 copies
of the English edition, 24 of the Hindi and 14 of the Urdu ar¢c now sent to the
United States of America. 680 copies of the English edition are sent to the United
Kingdom; no copies of the Urdu and Hindi editions are sent to that country.

(d) 127,339 copies of ‘‘Indian Information’, 6,226 copies of ‘'Bharatiya Samachar™
and 3,580 copies of ‘‘Markazi Ittelaat’” are distributed free to the public in India.

UNSTARRED QUESTION AND ANSWER,

UNiTED PROVINCES SUBORDINATE MEDIcAL 8ERVICE MEN DBOLARED UNFIT
BUT ORDERED FOR OVEBRSEAS MiLrTary Doury.

22. Qaxi Muhammad Ahmad Kazmi: (a) Will the Defence Secretary
please state whether it is or it is not a fact that under the orders of the
United Provinces Government some members of the Provincial Sub-
ordinate Medical 8Bervice of the United Provinces were examined ;n
August 1940, by the Civil Surgeon, Jaunpur, for their fitness for military
duty and were declared to be unfit for it?

(b) Is it or is it not a fact that these persons were subsequently
ordered to appear before the Provincial Medical Board held on the 14th
August 1940, at Lucknow and were similarly declared unfit for military
duty ?

(c) Is it or is it not a fact that these persons were again in October or
November 1940, examined by the Civil Surgeon, Jaunpur, and were
again declared unfit for military duty?

(d) Is it or is it not a fact that the Inspector General, Civil Hospitals,
United Provinees, in letter No. 1216-E., dated January 20, 1941, declared
these persons fit for military duty in category ‘“C’’?

(e) Is it or is it not a fact that category ‘‘C’* is prescribed for
military duty in India only? '

(f) Is it or is it not a fact that these persons connnduenﬂy joined the
military duty st Rawalpindi on 1st Beptember, 1941, in category ‘‘C’’?
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(g) Is it or is it not a fact that the Officer Commanding, Indian
Military Hospital, Jullundur Cantonment, on the 12th Jsnuary, 1942,
invited the opinion of the Dermatological Specislist, Lahore, as to the
‘fitness of these persoms -(who were placed in category *‘C’’ when they
joined the Army) for service in the Army? If so, what was the opinion
expressed by the Dermatological Specialist?

~(h) Is it or is it not & fact that these persons were found to be suffer-
ing from various chronic diseases for periods varying from 8 months to
2} years in duration? e ’

(i) Ts it or is it not a fact that these persons are now being detailed
to proceed with units to the Fields Overseas?

(j) If the replies to parts (a) to (i) be in the affirmative, have Govern-
ment considered the advisability of pressing upon the authorities concerned
the enforcement of the category in which they joined for military duty?
If not, why not?

(k) If the replies to parts (a) to (i) be in the negative, what are the
real facts?

Sir Gurunath Bewoor: I am collecting the information and will lay it
on the table in due course. o

MOTION FOR ADJOURNMENT.
CONDITION OF THE DEFENCES OF INDIA.

Mr. President (The Honourable Sir Abdur Rahim) : There is a motion
for adjournment. Qazi Muhammad Ahmad Kazmi has given notice of
& motion to adjourn the House to discuss a definite matter of urgent
public importance, viz., the condition of the defences of India in view of
the recent happenings at Singapore.

This seemns to be a very wide subject. By the expression ‘condition
of. the defences of India’, T suppose the Honourable Member wants informa-
tion as to the state of defences of India at present. That ought ta be done
by means of an interpellation and it cannot be obtained by means of a
motion for adjournment. The Government might perhaps, in that case,
like to make a statement as to what is the exact condition of the defences
of India. The mtion is ruled out of order.

Qazxi Muhammad Ahmad Kazmi (Meerut Division : Muhammadan
Rural) : Will they do it at an early date?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better put down a short notice question subject to acceptance
by the Government.

Qazxi Muhammad Ahmad Kaxmi: May I just make ‘one submission?
So far as the position of India is concerned . . . .

Mr. President (The Honourable Sir Abdur Rahim) : The - Honourable
Member cannot make a speech. .

Qusi Muhammad Ahmad Kasmi: I am not uiaking a speech. I am
muking & submission. i

r2
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. Mr. Pregidont (The Honoursble Sir Abdur. Bnhin:} " Order,; "onder.: 1/
-lnvo to readiout to the House a Message that I have reeeived in counestion
miﬂ:m.ﬂ: B:icllzmy Budgat fmm His' Exao.l.leney ﬂleﬂumm Genead.. 'Te

“In exercise of the powers conferred by Ryle 8 of. the I.u‘:.
I, Victor Alexander JoEo Marquess of L{nllt. w hmby a pomt Holmu.rs ]
B Andrew Clow 1o potform the functions mf“ea ‘to the Finahos Hmhl' ander
Bule 4 of the said rules on the occasion of 4 ﬂnmrdDm-ionlppomcdhr
Monday, the 23rd February, 1942, of the statament of ghe cn.uuta%
tare and revenue of the Governor Geneu] in Council in ru Rlllwa

'(8d:) LINLITHGOW,
... . Nsw Dmm, V""‘" and @“’mﬂntm
-The 24tk Janwary, 1948,

RAILWAY BUDGET FOR 1942-48.

The Homourable 8ir Andrew Olow (Member for Reilways and Com-
munications): Sir, I have the honour to present the Railway Budget for
1942-43. Tt would, I think, be true to say that on the railways, 2s on
the leading industries of this country, the most obvious effects of the war
have hitherto been beneficial. They have earned phenomenal profits and
to the public eye, their gains have beén more apparent than their diffi-
culties. If in some quarters there were complaints of insufficient facilities,
that was not an entirely new phenomenon, particularly in more pros-
perous times, and many felt that better organization would overcome the
hardships involved. The war was regarded by too many as something .80
remote frow India that we were immune from its direct effects; business
and politics could go on as usual, but with their tempo henghbened by the
inﬂlrecb effects with which the first two years of war had made us familiar.

The present position.

2. To those who shared this view, recent events have come as a rude
awakening, a fact which was reflected in our passenger traffic from Calcutta
a few weeks ago. Actuslly, the difficulties which the war has created
and is bound to create for transport have increased stéadily throughout
the year, and I trust that the figures which I present later will not lead
any to view the prospects with complacency. Until fairly recently, it
seemed that the railways, if given time, could discharge most of the
demands made on them. There was a serious lag in the cold weather,
but the slack season could be relied on to overtake the arrears.’* The
present position is that the slack season has disappeared; traffic this
summer remained at about the level of the previous winter and far above
that of a normal winter, while this winter. has brought a furt increase
in demands which it is impossible to meet I fufl. ~Military o’ “has
been on an unprecedented scale, supplies have been produced at an ever-
increasing -speed, other mdustnep have expanded,stend;lx,,pnd Dltﬂel.'l}ptl?ﬂ
wneans of transport have contracted to an ambmnasmg extent.

8. Bimultaneously the railways have had to face increasing handlca.ps
Rolling stock and rails have had to' be giwen qmmﬁomh
(314)
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of defence, replacements are difficult or impossible to " Ubtéin, and
experienced persomnel, in. growing:numbers, have gene on .military or
ancillary services. The signs point to. an.increasingly difficult. situation.
The rising intensity of the wareffort, with all its direct and indirect effecte
is likely to have cramping effects on the general public. . There: is littla
prospect at present of the railways meeting more than a proportion of the
demands made upon them, even if the tide of hattle comes no nearer our
shores.

4. There is likely, therefore, to be hardship on an increasing scale,
but those running the railways will do as much as lies in their capacity to
eliminate unnecessary hardship by meeting demands as far as is possible.
They have already important achievements to their credit in this direction..
Comparing our estimates of traffic in the current year with the figures
for 1938-39, the last pre-war year, there is a rise of 30 per cent in the
ton miles of goods carried and of over 16 per cent in passenger miles. This.
means an increase of nearly three thousand million passenger miles and
of 6} thousand million ton miles. Included in these figures is a large
military traffic; for example, about 2,000 special trains were provided in
the first nine months of this year. The handling of military traffic gives
rise to peculiar difficulties and tends to leave an aftermath of errears
of other traffic which is disproportionate to its volume. Bo that the
increase in the amount of traffic carried has involved greater efforts tham
its bare proportion, large though that is, would suggest.

5. This has only been rendered possible by steady improvement im
operating services and constant attention to maintenance. The exteni
of the achievement is illustrated by the fact that on the broad gauge
system the average daily task of each locomotive on the line has risen
from 15,000 freight ton miles in 1888-39 to 17,000 freight ton miles amd
the wagon's daily tale of freight ton miles has been raised from &51 to
392. The public, in judging of railway capacity, is apt fo think in terms
of wagons, but the supply of wagons is only one of the factors which may
impose limitations, and in many cases shortage of supply is due to limited
operating capaeity or inadequate power. Despite difficulties in respech
of steel, works have been carried out which have enlarged the operating
capacity on critical sections. 'All this has, of course, meant a big increase
of work, which has fallen on a system which, owing to the difficulty of
replacement, must suffer some deterioration. Most railway officers have
shared the experience of their locomotives in having much harder tagks
while their years increase. I am afraid that the average speed «f the
rol]ling stock must fall somewhat; that of the officials will not if they cam
help it.

Accounts for 1940-41.

6. Let me turn from this brief mention of the work done to the
financial reflection of that work. In introducing the budget last year
I expected a surplus of 14-59 crores. Although this estimate had been
substantially raised at the last moment, it proved under the mark by no
less than 8'87 crores. The last two months of the vear gave.excaptional
traffic returns; we earned in that period 86 lakhs per day as against 80
lakhs per dayin the preceding ten months, so that the gross traffic receipts
for the year came to 111°94 érores instead ‘of 100-25 crores. At the same
time expenditure was less than the estimate by 1:08 crores. The largess
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item in:this consisted of provision for enhenced dearness allowances to
the staff which was not actually disbursed until the financial year had
closed. Of the surplus of 1848 crores, 13-18 crores went to general reve-
nues and 680 crores to the railway reserve. -

Revised Estimates for 1941-42.

7. For the current year the original estimate of revenue, inciuding
miscellaneous receipts, was 110°49 crores. This and indeed all previous
figures have been greatly exceeded, and we now estimate the receipts at
1&'57 crores. Throughout the greater part of the year both' goods and
passengers have shown substantial increases; latterly there has been a
slight slackening in goods traffic, but passenger traffic has tended to show
a further increase. The expenditure was put originally at 98'66 crores,
but our present estimate is 103-37 crores. This increase is in the main
due to an adjustment in respect of dismantled lines and abandoned assets
and to the transfer of expenditure on ballast renewals from the depreciation
fund to revenue. The net value of the assets lost in respect of dismantled
lines amounts to 2:91 crores, 1-30 crores in respect of those dismantled
last vear and 1'61 crores in respect of those dismantled this year. A
sum of 70 lakhs is available in the depreciation fund in respect of them,
leaving an uncovered balance of 221 lakhs. When I presented the current
Yyear's budget, it was decided to debit such uncovered loss to the railway
reserve, and this was actually done in 1940-41. On re-examination it has
been found that technically it will be sounder to charge the amount to
working expenses instead of adopting the round about method of putting
the money first into the general reserve and then withdrawing it in the
same year. It has therefore been decided with the concurrence of the
Auditor General to adopt this course from the current financial year.

8. Last year I explained in some detail the system on which it was
¥roposed to divide the surplus between general and railway revenues.
he present position is that a moratorium is in force in respect of past
debts to the depreciation fund and to general revenues. But we felt and
still feel that despite this moratorium railways ought to make a substan-
tially larger contribution to general revenues at this juncture than could
be claimed under the Convention governing this matter. Actually what
we attempted to do was to calculate how the surplus would be divisible
under the Convention if there were no outstanding debts and then to .aake
an arbitrary deduction from the amount assigned by this system to the
railways. But subsequent examination has led to the conclusion which
has the concurrence of the Auditor General, that technically no surplus
accrues until the arrears of debt have been paid off. As the system
adopted, although founded in part on a mistaken impression, had been
made to yield, by means of the arbitrary deduction, an equitable result,
we propose to leave the allocation undisturbed, and to utilize the same
method for dividing any surplus that may seccrue next year. The sums
so assigned to general revenues will, after meeting the 1. per cent contribu-
tion for each vear, go towards liquidating the arrears of that contribution
for past years. Our present estimate for the current year is that the
surplus will be 26:20 crores, of which the share of general revenues will be
19-13 crores and that of the railways 7-08 crores.
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9. We propose to devote this last sum not to the railway reserve fund
bui towards repaying part of the debt to the depreciation fund. That fund
should also receive a net accretion of about 7§ crores this year and of 54
crores in 1942-43 representing the difference between the contribution made
each year and the probable expenditure. Thus, if our estimates are ful-
filled, the fund should have to its credit on 81st March, 1948, a sum of over
644 crores. The position of this fund has been the subject of long and
earnest consideration during the past year and I would like to acknowledge
here the assistance given by the valuable work done on this subject by
one who had made it his special study. I refer to Sir Raghavendra Rau
whose untiring work for the railways both outside and inside this House
will long be remembered and whose death we deeply regret. The result
of these inquiries has satisfied us that, even if we are able to repay the
whole amount abstracted from the fund in the lean years, we shall stili
have a defective rather than an excessive provision there. As a Ilater
opportunity will doubtless present itself of discussing the subject in detail,
I do not propose to enter on such a discussion now. I would merely stress
the importance of doing all that we reasonably and legitimately can to
ensure that after the war the railways are in a position to play a full part
in the reconstruction of the Btate.

Fares and freights.

10. Before giving the actual estimates for next year, I propose to deal
with certain changes which are contemplated in fares and freight. In
the present situation there are strong arguments for a substantial increase
in passenger fares. The demand for passenger traffic has already reached
a level which we have been unable to meet and so far from being able w0
increase our capacity here, we may have to make a substantisl diminution
almost at once. This is likely to be rendered necessary by the paranount
importance of providing further capacity for goods and of meeting the
military and supply demands. We have, with the co-operation of the
press, issued an appeal to the public to avoid unnecessary travel, but the
effect of this is likely to be small compared with the effect that would be
produced by an enhancement of the fares. Such an enhancement, more-
over, would recoup us for the traffic which is lost and it would also tend
to counterbalance the increased costs which road transport is having to
face. Finally, the bulk of the increased revenue would go under present
arrangements to the taxpayers and thus permit them to be relieved in other
directions.

11. We have weighed these urguments with the attention they deserve’
but have come to the conclusion that we shou'd stav our hands in the
matter of imposing a general increase. The need for this may become
more apparent as time goes on, but we are anxious to avoid any undue
increase of cost to the railway users. If railways followed the practice
of many industrial and commercial firms, they could at the prasent
moment secure very large increases in revenue and at the same time ease
their own difficulties considerably by imposing increases which would
effectively curtail the demand. But we are satisfied that this would not
be in the public interest, and I hope that if in the future railways may
again have to face financial stringency, the moderation that has been
shown will not he forgotten. All that we propose to do for the present
is to make certain ephancements on two railways, the East Indian and
the North Western. Passenger fares on these railways are substanbially
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below the level prevailing on the other ‘State-managed lines, and there”
is 'no sufficient ground for continuing to give passengers on those railways.
particularly cheap rates. A schedule of the emhancéments is being distri-

buted with ‘the papers which wil. be placed in your hands, but I may"
say that on the East Indian Raiiway, except for an increase of } pie per

mile or 5§ per cent in the Intermediate class, there will be no enhancement

at all an a journey up to 50 miles and the enhancement in the fares for:
the two lower classes on the N. W. and E. 1. for a journey of any distance:
will not exceed 3 pie per mile. Even after these enhancemdnts the general
scales will sti.l remain somewhat below those prevailing on other important.
lines. These enhancements will not be brought into force until the lst

of May and the total estimated accession of revenue is in the neighbourhood

of half a crore. ‘

12. In respect of freights, we propose to make two changes, both of
which are dictated largely by traffic considerations. In the first place.
we propose to increaBe the rate for parcels. If this is not done, there
will be an increasing tendency to send goods as parcels and thus to
increase the strain on our passenger traing which are already baving wo
be curtailed. The present rate for parcels is two annas per rupee above
the pre-war rate, and it will be increased by another two annas. A similar
enhancement will apply to excess luggage, but there will be no enhance-
ment on articles which were exempted from the former increase, such as.
newspapers. The extra revenue fromn this change next year is estimated.
at half a crare.

18. In respect of food-graing we have made no change since the war
began. We have followed this policy mainly in order to avoid as far as
possible contributing to the extra cost of living; but it is clear now that
even if we had imposed an increase it effect would -have been insignificant
compared to the enhancement of prices which others have secured.
Wheat, ‘for examnple, has been selling’' in important markets at 100 per
cent over the pre-war price. In spite of this we do not propose to bring
food-grains into line with other commodities, but intend merely to impose
an’ extra charge of two annas in the rupee on consignments of less than
a wagon-load. - Full wagons would contimie to be charged at the existing
rates. This is being done in order to ensure a better use of wagon supplies.
at a time when they are badly wanted. The revenue effect is likely to
be smal.. We also propose to withdraw the rebate on wheat exported
west of Aden, as there are no grounds at present for encouraging the export
of wheat. The payments this year are likely to be of the order of three
lakhs. None of these changes will be operative till the 1st of May.

Estimates for 1942-43.

4. Our estimate of the receipts for next year can be little more than
a guess. Estimates of this kind are necessarily based on tendencieg already
apparent, coupled with changes that can be foreseen. But a war of the
present intensity ¢annot be resolved into tendencies nor can we foresee
with any accuraty the changes it may bring. We have, in the light of
our 'imperfect knowledge, taken the estimated figure for the current year
and’ subjecfed ‘it to ‘minor adjustments to-allow for such factors' us are
spparent—the tendency to move from more paying to less paying traffic,
the' Toss ‘of ‘& numbeér of branch lines and a vertain quantity of: rolling
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stock, the minor alterations in our charges. This has given us a revenue
figure of 128'47 crores. The estimate of expenditure may aleo prove wide
of the mark but we cannot allow for possible new factors which zre at
present quite gpeculative and have taken a figure.of 100:32 crores. “This
is 2:85 crores less than the revised estimate for the current year, but' that
estimate includes non-recurring adjustments and expenditure of 8°44
crores. We have allowed .for an increase in ordinary working expenses.
of 1'11 crore. In the result the surplus is put at 27-05 crores.

15. 1 must warn the House that this figure is highly speculative, and
is more likely to prove too high than too low. We face an extremely
uncertain future, and there are various possible happenings any one of
which might add greatly to our expenditure or injure our revenue or
produce both effects at once. It is, on the whole, unlikely that no such
events will disturb our calculations. If I were not obliged to place before:
the House detailed estimates of the expenditure that can be foreseen, and
could make an arbitrary reduction from the revenue figure to cover in-
calculable risks, I should present a lower estimate. But we cannot, in
budgeting, allow for contingencies of varying degrees of probability and
of incalculable force. We must proceed on the basis of the factors which:
are apparent and which lend themselves to analysis. No one can sllow
for an earthquake and war tends to be a series of convulsions. My own
view is that if the estimated surplus is realized, the nation is likely to be:
able to congratulate itself on more than that achievement.

16. If the surplus of 2795 crorer is realized, it is clear that we cannot
allow the provisions of the Separation ‘Convention to take its ordinary
course next year. To do that would involve denying to the -general tax-
paver that measure of relief which he can legitimately claim, "having
regard to the strain he is asked to bear and to the fact that the railways"
surpluses are being greatly swollen by expenditure on defence. It 'id, there-
fore, necessary that there should be a renewal of the moratorium, and a
resolution to this effect will be placed before the House shortly. The
surplus for 1942-43 can then be disposed of on the same system as before.
If the estimates are realized, the railways' share will be 7-82 crores to.
be devoted to. the repavment of debt to the depreciation fund. The share
of general revenues will be 20°18 crores, and this payment would not
only wipe cut the arrears of the one per cent. contribution but involve an
additional payment of over a crore. The realization of this extra amount-
ir, however, so speculative that it seems hardly necessary to reach a
decision at this stage regarding its treatment. I would merely say provi-
sionally that it might be treated as an advance payment on account of
the one per cent contributions due in future. ' ' C

17. If the present conditions appear likely to continue after 1942-48,
a new situation will be created. For the taxpayer will still have a strong
claim in equity to substantial relief from railway revenues, but there-
will' be no debt.against which any payments outside the Convention can
be set. We are therefore asking the House to renew the moratorium
for only one year. This will make it necessary: to put before you in the
course of the year proposals involving a revised arrangement regarding
a division of -the surplus. ;Whether these arrangements will involve &
general revision of the existing Convention, or: merely futther: interim
- to, meet the war situation only, must depend on further-
consideration in the lighé:of the position reached by the mutumn. . . .
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Capital position.
. 18. I deal now with the more important changes in our assets. On
the debit side, we have a further reduction in the mileage, due to the
dismantlement of lines. The rails set free sre being utilized for purposes
of defence, both within India and overseas. Thoee taken this year may
.amount to rather over 500 miles, of which about 70 miles were
a forest tramway. The total represents only a fraction of the rails supplied,
.ag rails from stock, rails set free by relaying and new rolling have been
used to the utmost extent possible. The capital cost of the lines dis-
mantled this year is 219 lakhs. A sum of 30 lakhs has accumulated
against them in the depreciation fund, which also receives 58 lakhs for
released materials, so that 88 lakhs will be debited to that fund and
131 lakhs to working expenses. We have also surrendered certain quan-
tities of rolling stock. We deeply regret the necessity of doing anything
to curtail the railways’ capacity for service to the Eublic at a time when
alternative means of transport are so restricted, but it is a necessity,
and some of the material has already proved of much more benefit to the
-country than it was in its original location.

19. On the credit side the most important change made during the
Year has been the acquisition of the capital of certain companies with the
transfer of their lines to State management. On the 1st January we
took over the Bombay, Baroda and Central India Railway involving 1260
miles of broad gauge line, 2025 miles of metre gauge line and 172 miles
-of narrow gauge line. We also took over the Assam Bengal Railway
which had 1808 miles of metre gauge line and have amalgamated it with
the Eastern Bengal Railway in what is now the Bengal and Assam Rail-
wav. These changes have involved an addition of 4'88 crores to our
capital, which at the end of this year should stand at 758 crores.

20. An even bigger addition to our capital will be made in 1942-48
when we take over the Bengal and North Western and Rohilkund and
Eumaon lines. The B. & N. W. Railway at present works 824 miles of
our lines and owns 1274 miles of its own. The R. & K. Railway works
311 miles of Btate-owned line and 259 miles of its own. The total capital
cost is estimated at 18-15 crores. We propose to work these svstems
including the Tirhoot Railway, as a single nnit. In addition we are
acquiring the Tapti Valley Railway, a branch line of 156 miles workad by
the Bombay, Baroda and Central India Railway, at a cost of 168 lakhs
‘and the Mirpurkhas Khadro Railway, & branch line of about 50 miles,
worked by the Jodhpur Railway, at a cost of 12 lakhs. We estimate that
the capital at charge will have risen by the end of next year to 781} crores.

21. Thus, with the exception of unimportant light railways and some
lines owned by Indian Btates, the whole of the railway system of Northern
India and the extensions of this system in the western half of the peninsula
as far south as the Kistna will be both BState-owned and State-
managed, and Company management will be confined to the lines in
‘the east and south of the peninsula. The combined mileage of the “tate-
managed railways which stood s couple of months sgo at 17,000 miles
will be increased to 94,000 miles, and the Btate rallway employses will
have risen from 8,980,000 to over half & million men. SR :
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Conclusion.

22. The fact that after a fairly long experience of State-management
public opinion is, on the whole, strongly in favour of further enlargement
of its scope is a compliment to those responsible for State railways which
it would be ‘ungracious to pass over in silence. I referred in my speech
last year to the advantages which State-management .offers and the
difficulties which it tends to create and do not propose to repeat what I
then said. It is my earnest hope that the big decisions we have taken
will yield all that the public expects from them.

23. At the same time I would record my personal opinion that if State
management on this immense scale is to achieve success in a parlia-
mentary State, both Government and the Legislature must acquiesce in
a lar.e devolution of responsibility. I am occasionally reminded by tiose
who are anxious that I should use my personal influence in the matter of
the promotion of an assistant station-master or the appointment of a clerk
or the assignment of some minor contract, that the Moghal Emperors
allowed all subjects to approach them personally with petitions on any
matter. It is suggested that 1 or the Chief Commissioner, in our more
limited and less august spheres, should emulate them. What happened
to the bulk of these petitions, historv does not record: but I am ennvinced
that to-day no great Department of State would long work if those at the
top attempted to deal personally with all the matters that might be put
before them. This is not because we regard detailed administration as un-
important : it is most important and personal cases may be of great momant
to those whom they affect. It is simply because a great organization can
only be carried on efficiently if there is a genuine sharing of responsibility
and if those in less prominent positions are regarded not as mere agents
or aubordinates—a word I dislike—whose every act is subject to revision,
but as co-workers who are carrying on the struggle in different parts of
the field. We should strive constantly that, as far as possible, all con-
cerned get fair dealing and, more than that, get the feeling that there
has been fair dealing. But this is net eoing to be ensured by constant
interference by Government in individual cases any more than efficiency
can be secured by attempting to concentrate all authoritv at headquarters.
We must be prepared to trust, over a large field of administration, those
filling responsible posts, and do our utmost to select men who merit that
trust.

24. Speaking after three years' close acquaintance, I can affirm that
the House and the public have reason to feel general confidence in those
holding responsible posts on our railways. They are not good at advertising
their own merits, even when they bave the time to do so; and the public
is too often left with inadequate information of their difficulties and their
efforts. But they and the host of others in the various grades of the
service have been facing increasingly arduous and complex tasks with
devotion and skill, and I do not believe that the general standard oi
efficiency has ever been higher than it is to-day. I would acknowledge
specially the inspiring lead given by Sir Leonard Wilson and his ufficers
here in a more exacting time than the railways have ever had to face.

25. The impossibility of meeting all the calls upon the railways has
resulted mot merely in serious inconvenience to many of the publie, but
in real hardships in a number of eases. As I suggested earlier, such hard-
ships are more likely to increase than to decrease as our war effort grows
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in intensity. No one regrets this more than the railway administrasions,
who are themselves undergoing a ronsiderable strain. I weuld ucknow--
ledge the forbearance shown by most sections of the public under present
conditions, and ask for the fullest measure of co-operation in any irials:
that lie ahead. They will thus enable railwaymen in all ranks of the
service to give of their best for the public welfare in every way they can
and, in particular, by striving for that victory on which depends greatly
the welfare of India for generations to come.

'THE INDIAN PENAL CODE (AMENDMENT) BILL.

.Mx. President (The Honourable Sir Abdur Rahim): Legislative Busi-

12 Noox ness. Further consideration of the Bill further to amend

o tho Indian Penal Code. I believe clause 2 was under Adis-
cussion.

Mr. Lalchand Navalral (Sind : Non-Muhammadan Rural): Sir, with
respect to my amendment, it was proposed vesterday that the Government
might comsider if thev could not move an amendment themselves. Bince
then . . .. . . . .

Mr. President (The Honourable Sir Abdur Rahim) : No amendment was
moved as & matter of fact?

‘Mr. Lalchand Navairai: No. None was moved. It is a queationr
whether I am going to move my own or to accept theirs. I am very
thankful to ths Honourable the Law Member for being so frank and
reasonable in regard to my amendment . . . .

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable
Member going to move his amendment?

Mr. Lalchand Wavalrai: 1 just wish to say a word or two. T am also
thankful to 8ir George Bpence for having helped in bringing out an
amendment, which will be presently moved, which covers my amendment;
therefore I will not move mine, but shall give way to the Government tc
move their own.

- Mr. President (The Honourable Sir Abdur Rahim): It was not neces-
sary for the Honourable Member to make such a speech in that case.

Mr. Lalchand Navalrai: T had to express rﬁy thanks.

Sir George Spence (Secretary, Legislative Department) : S8ir, T move :
‘That in clause 2 of the Bill, in the proposed sectiom 52A before the words ‘‘The
word ‘harbour’ ’ the following be inserted : .

“Except in section 157, and in section 130 in the csse in which the harbour
s given by the wife or husband of the person harboured,”.’

I gather that this:amendment is generally acceptable. The Honour-
sble the Law Member has already made it clear that for their own part the
Government would not have seen’ any necessity for moving an anendment
in-this semse;:but in deferenceto:‘the ktrong wishes memifested in other
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quarters of the House they have put:forward, mmendmeqt in;the hope
that t.he Blll wxll DOW €O thropgh mthout fu et cont.roverny Bir, I
!HOVG . TSR

. Mdmt (The "Honourable Bu- Abdur ‘R&hlm‘) Améndmeﬂt
‘moved’:

“Phat in clause 2 of the Bill, in the propoud uctmn. m belone the wotdi "',I'.'he
‘word ‘harbour’ "’ the following "be inserted :

' "Exocp& in section 157, and in section 130 in the case in wbic.h t-lu Inrbou is
ven by the wife or husband of the petson harboured,”

. Mr, l'rmdont (The Honourable Bir Abdur Rahim) : The queshon is;
TMmchmezoftbonll mthapmpondmhon&;&batouthawrdl “The
word ‘harbour’ '’ the following be inserted: o
“Except in section 167, mdmml&)mthom.mwhnhﬂnw:l
given by the wife or hnsband of the person hacboured,”.’

Qazi’ Muhammad Ahmad EKazxmi (Meerut Division : Mnhsmmadan
Rural) : Sir, I want to speak on the amendment.

Mr. President (The Honourable Sir Abdur Rahim): When I put the
amendment I paused to see whether there was any Honourable Member
wisbing to speak, end nobody stood up. I am putting the question now.
The question is : i -

‘That in clause 2 of the Bill, in the proposed section 52A before the’ words “The
word ‘harbour’ the following be inserted :

“Except in section 157, and in section ‘130 in %he case in which "the Inrhur Il
given by the wife or husband of the- person harbowred,’’."

The motion was adopted. T
Qari Muhammad Ahmad Kazmi: I would like to speak on the section
itself, SSTRR S

Mr. President (The Honourable Sir Abdur Rahim): You cannot do
that; the amendment has been accepted by the House; and. ypu. cennot
criticise the verdict of the House. ~The Honourable Member ought to
know that. [

Qasi Muhammad Ahmsd Kazmi: I want to speak on the whole section.
The amendment has been decided upon by the House, but not the aqotlon
yet. The section has yet to be put to the House. .

Mr. President (The Honoursble Sir Abdur Rahim): The questiqn is :
“That clause 2, as amended, stand part of the BiH."”
Does the Honourable Member wish to speak on that?

Qazi Muhammad Ahmad Kazmi: Yes, Sir. At the very outset. I sub-
mitted that it was time that we revised the definition of the word ‘harbour’;
and instead of including some further things, we ought to have pxcluded
something. The Government have seen their way to bring an amendment
by which they have incorporated in the sectign some ing which gvsa already
there, 'and which they omitted to mcorpOrste the time 'when they
brought this Bill. But the chief o'b]ectmn that T raised to it still conti-
nues. The queshon is whst-. right we have got to “mcrease ‘the scope. of
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the section in view of the fact that we have found by actual experience
that certain words that exist in the section itself are liable to great misuse
and have actually been misused by the persons who have the power to
prosecute under this section. I laid before the House the examaple of
offering fruit and other things to prisoners of war. Now, in spite of the
fullest sympathy with the Government, 1 am afraid that this section is
very likely to be very greatly misused in the present days. ~The Honour-
able the Law Member said that the question of prisoners of war was s
very important one. I perfectly agree and I also agree with him that the
question of deserters is still more important—which was not raised by him.
We do not want in any way to encourage any deserting, and we are pre-
pared to agree to any kind of punishment that the Government may think
fit to impose on deserters; but at the same time, at the present time, we
do not want to embarrass“the whole of the public by having ambiguous
Jaws. Who is a deserter? A person cames badk home or t6 his village
and says that he has been discharged. How are the people of the village
to know that this man has actually been discharged and that he is not a
deserter? How are.the people of the place to know that he. has nét-been
discharged but has actually deserted: Now, such a person comes bhack
and lives in a village. Any person who offers food and drink or in any
way helps him will be liable under the provisions of this law. Not only
that, Bir . . . . ..

M, President (The Honoursble Sir Abdur Rahim): The Honourable
Member has already said all that while considering the Bill.

Qaszi Muhammad Ahmad Kazmi: Not the whole of it, Sir.-

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member nade a long speech.

Qaxi Muhammad Ahmad Kasmi: I merely want to point out that we
have also to take into consideration the courts which have to enforce this
law. It may be said, and it is sometimes said, as was pointed out by the
Honourable the Law Member, it is necessary to do away -with legal
quibbles, but the difficulty is that, though I am not in favour of legal
quibbles, they are always there. I do not want them, the legistor does
not want them, but you must also consider the mentality of the people
who will actually administer this law. In this connection I will just state
to the House one of my own personal experiences as to how the people who
administer the law interpret. . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member need not go into general questions like that. The Honourable
Member has got a lot of experience no doubt of administration of law, but
he need not go into all that.

Qazi Muhammad Ahmad Kasmi: No, Sir, I don’t want to say any-

ing from general experience, but I want to mention a specifie instance,
:::gﬂzhe House will find that we cannot leave the words of the section itself
- ambiguous and leave it to the mercy of the courts, the appellate courts and
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the highest appellate eourts, and it is #he duty -snd fundkion of the Legis-
lature to save persons from being embarrassed by the authorities who pro-
secute them for offences. In this connection I will just relate how the
courts interpret this section. I know, Sir, there was a case at Mussoorie
in which a big State was making sn application . . . . .*

Mr. President (The Honourable Sir Abdur Rahim): That has nothing
to do with this question of harbouring. - .

~ Qaxi Muhammad Ahmad Kazmi: Of course, it is a question of harbout-
ing. '.

Mr. President (The Honourable Sir Abdur Rshim): The Honoarahle
Member must not go on talking about matters which are not relevant. '

Qaxi Muhammad Ahmad Kazmi: Then I will only say that the-word
‘harhour’ is very extensive. = Something has been added to it, and I
oppose that addition. Before I finished, Sir, theve is one thing miore
that T want to say, and it is this . . . . . . )

The Honourable Mr. M. 8. Aney (Leader of the House) : The Honour-
able Member cannot oppose the addition because it has been salready ac-
cepted by the House. You can oppose the amended section if you like.

Qazi Muhammad Ahmad Kazmi: Sir, I want to point out one irregu-
larity in this conrection. Now, Sir, the Government have agreed to
exempt certain sections from the operation of this law. Is it proper for
them to place the section under Chapter II? Because by so doing, they
would make it applicable to every other section in which the word ‘harbour”
is used in the future. The intention of the Legislature is specifically to
confine the definition of ‘harbour’ to the three sections. that are already
there, and one more is added, because they have specifically exempted sec-
tion 157 from the operation of the definition of the word ‘harbour’. Now
that vou have created a new position by exempting certain sections, my
submissien is that the proper place for this section is not 52A, but it must
be as an exemption and it may continue to be 218B, and only one more
section 130 should be added to it. Bo, from the point of view of legislation
after you have accepted the exemption, the proper place goes away from
Chapter II to the old section 216B. I hope the Honourable the Law
Member will consider this position carefully and not make the word
‘harbour’ so comprehensive, because if any further amendment is made in
the Indian Penal Code and the word ‘harbour’ is used, it will be necessary
for the Legislature to consider the word ‘harbour’ in its full significance
as defined in the Indian Penal Code, and not in the ordinary sense. = With
these words, I oppose this.

Mr. President (The Honourable Sir Abdur Rahim) : The question is :
“That clause 8, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to the Bill.
Clause 8, was added to the Bill.

Clause 1 was added to the Bill. _
The Title and the Preamble were added to the Bill.

+
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""" MIr. President (The Honourable Sir Abdur Bahim): Motion moved : .
“That the Bill, as amended, be passed.”
; " N T
Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-
Muhammadan Rural) : Sir, the amendment as passed has only exempted
dusband and wife. It is quite surprisings that.the -dernﬁi‘&\t'-iﬂiould
think that a family in India consists only of a husband and wife. Indian
homes, Sir, Indian families consist of parents, brothers and others. Does
dhe-Honourable Member, the author of this Bill, mean to suggbet that if
a father or mother happens to give s gless of water to a thirsty son who
has absconded, he or she becomes a criminal? Is the mother to be
‘penalised for having offered a glass of water.to her thirsty son who has.been
away froin his homa under certain circumstances? I am afraid, Sir, the
awhole law has been drafted in a hurry . . . . .

Mr. President (The Honourable Sir Abdur Rahim) : The House has ac-
cepted the clauses of the Bill, o

Mr. Amarendra Nath Chattopadhyaya: Yes, Sir, I know it has been ac-
cepted, and there ix no way out of it, but-in readipg this clause it seems
that the meaning of the word ‘harbour’ has been stretched so widely that
it is impossible for any man to be hospitable to any man in the street . . .

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member.is going beyond the third reading of the Bill.

- Mr. Amarendra Nath Ohattopadhyaya: I am speaking on the third
reading. '
. M. President (The Honourable Sir Abdur Rahim) : This is not a third

‘reading speech which the Honourable Member is making. The House has
come to a decision so far as the clauses are’ concerned,

' Mr. Amarendra Nath Ohattopadhyaya: It has been decided so far as
“this clause is concerned. I would, therefore, request the Honourable
"Member once again to give consideration to this Bill. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourahle
‘the Law Member cannot alter a decision of the House. '

Mr. Amarendra Nath Ohattopadhyaya: T ask him to give further consid-
eration to this Bill and bring forward a better Bill in future, in this very
Session if possible.  Only on account of the majority he has got with him
he could have this Bill passed, otherwise he could not have it passed into
an Act. Therefore, I request him to bring in & new Bill and a betier Bill.

Mr. President (The Honourable 8ir Abdur Rahim)_: The question is :
*““That the Bill, as amended, be passed.” ;
‘The motion was sdopted. P



The Honourable Mr. M. 8. Aney (Leader of the House) : Sir, the only
business which we would be in a position to pluce before the House on
Fridey would be the consideration and passing of the two small Bills
introduced on Monday. In the circumstances, I suggest that it would
meet the general convenience if you cancelled the meeting fixed for that
day with the effect of leaving it free for the meeting of Select Conunittees

on some or all of the private Bills referred to Select Committee on Saturday
last.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions :
Mubhammadan Rural) : We could not follow you at all.

The Honourable Mr. M. S. Aney: We suggest that the meeting for
T'riday might be cancelled.

Mr. President (The Honourable Sir Abdur Rahim): As Government
have nc sufficient business to place before the Assembly on Friday next,
1 should like to krow whether it will meet the general convenience «f
Members if 1 cancel the sitting for that day.

Several Members: Yes.
An Honourable Member: There is un election fixed for that day.

Mr. President (The Honourable Sir Abdur Rahim): There are some
meetings of Select Committees und some Honourable Members will havs
to attend them. There will be no meeting of the Assembly on that day,
that is, Friday naxt. T ought to mention that election of Members of
sone Standing Committees has been fixed for next Friday. That will go
on and will not be affected by the Assembly not sitting on that day.

Qazi Muhammad Ahmad Kazmi (Meerut Division : Muhamnmadan
Rural) : Tt will be an inconvenience to Members to come here on that day
only for that purpose.  Why not have the election tomorrow?

Mr. President (The Honourable Sir Abdur Rahim) : The House stands
adjourned till 11 a.M. tomorrow.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
10tk February, 1942.
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